—

v7 . Wildlife Protection Act 1972, dul

b

BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 103 OF 2023
( Under section 14 of the N.G. T. Act, 2010)
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AI::FIbKVIT-IN-REPLY ON BEHALF OF RESPONDENT NUMBER 8

I, Shri.Bhikaji Dehu Gaikwad, Incharge Assistant Conservator of Forests,
(Afforestation and Wildlife) Wada, Tal. Wada, Dist. Palghar, do hereby
solemnly affirm on behalf of respondents Nos. 8 as under:

1. I say that, I have perused a copy of the Petition, as well as, other relevant
records of the case. I crave leave of this Hon’ble Tribunal to further add or
amend the affidavit and/or file additional affidavit, if necessary. I say that, I
have been authorized to file this affidavit on behalf of the Respondents No.g8.

}*’*2\\\ At the outset,the introductory background of the present case is
o éX;%;‘\unded upon in order to provide context and estab]

. . ish a foundational
.?»‘\:;\:} ! dex}\gtandlng of the matter at hand, as under:- )

AL
)\'\; > " 4 ‘, l:
): . \\C‘;f; l‘ /~:.‘1, ! . .
o 3.2/ The Government of Maharashtra, in accordance with the provisions of the

: y proclaimed the Tansa Wildlife Sa
. ,’_-'aaprotected area on September 11, 1985. Pursuant to the directives issued by tl
S 9 y the

National Board of Wildlife, as articulated ip & communication dated
4 .
_,;)05, 1t was mandated that each protected areq establish an Ecg ate | 'May 27,
N . . -5e 7
ol approximately 10 kilometres around jts perimeter tg e ffective] nsm\]e Zon;t
'€ly regulate an

romote activities in consonance wj € uniq quirements of the re p

p .twmes in cons with the unique re ui f '

areas. In alignment with these Imperatives, 5 pr 1'm'nar oo et
, ¢liminary

nctuary as

notification pertaining
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. to the Eco-sensitive Zone of the Tansa Wildlife Sancthary was dréfted and
subsequently received official endorsement from the Ministry of Environment,
Forests and Climate Change (MoEFCC) through notification number 2566 (A),
dated August 10, 2017.(Copy is annexed herewith and marked as Annexure-
A)lt is noteworthy that this notification pertains to 58 villages within Wada
Taluka and 10 villages -within MokhadaTaluka under the jurisdiction of the
Jawhar Forest Division.

4. In accordance with a formal communication issued by the Ministry of
Environment, Forests and Climate Change (MoEFCQ), specifically the ESZ
Department in New Delhi, as delineated in Letter No. 2-27/2017/ES dated
February 17, 2022, (Copy is annexed herewith and marked as Annexure - B) it
. /,,{}mj;g‘o\me to light that the aforesaid MoEFCC notification number 2566 (A),
7
V5

s Jtéﬁ@véu%m, 2017, has since lapsed. Consequently, the state government of

<y Mah%@@mm‘ ~§S been mandated to issue a fresh notification regarding the Eco-

[ asa/ AR
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O\ geus O i) : L
W A‘\‘?‘”’5.‘f‘ﬁ‘Jkﬂﬁxpiﬁgr{ance to the aforementioned directive from the MOoEFCC, the
\\ ,f’ : [ AVAe

" ‘#,‘P:\Ej,m’}pat @ji’éf Conservator of Forest (Wildlife), Maharashtra, through a letter
' 'z.ft';b‘é’_qr‘ing reference no. Cell 23(2)/WL/Survey/P K. 43(IV)/3141/2021~22, dated
March 4, 2022, instructed the Chief Conservator of Forest (CCF), Thane, to
formulate the requisite notification along with demarcation of the boundaries.
Subsequently, the Chief Conservator of Forest, Thane, directed the

Conservator of Forests, Shahapur, who also serves as the

engage in comprehensive consultations with stakeholders and prepare a detailed
;ﬁff*\\ingtiﬁcation for submission to the state government for requisite approvals.

—X éﬁdhgwing these consultations, the Deputy Conservator of Forests, Sha}

,\1}«\\(}\;“ ask \iligently crafted a notification, which
-\i‘g\fl,‘i;}'x‘rf?'iag‘é for further processing,

Okt s e h
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r\r_\.’;“’}L . o . ' i 1 1 1
&, ;;/@}/.4 Furthermore, It IS pertinent to note that in acc
~ *_;t[ié Honourable Supreme Court in Writ Petition 460/

¥
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Deputy
Member Secretary, to

1apur,
has been submitted to the CCF,

uding National Parks and
been officially designated,

t. Ec'o Sensitive Zone (ESZ) with a
piration of the 201

such time 44 the fing]

shall be regarded as possessing a defay]
radius of 1 kilometres. In light of the ex . -
for the Tansa Wildlife Sanctuary, unti] 7 draft notification

notification for the



260

3 ]
Sanctuary is issued, the area within a 10-kilometre radius from the sanctuary's
Dc ‘ , . .
‘boundary shall be deemed the Eco-sensitive Zone.

7. Furthermore, pursuant to the directives issued by the Honourable
National Green Tribunal, New Delhi, in an order dated February 27, 2019,
(Copy is annexed herewith and marked as Annexure - C) until the notification
concerning the ESZ around the Tansa  Wildlife Sanctuary is conclusively
finalised, the area within a 10-kilometre radius from the Sanctuary's boundary
shall be duly recognized as the ESZ.

8. In this context, it is imperative to acknowledge that within the 10-
kilometre radius surrounding the Tansa Wild[;fe Sanctuary's boundary, a total of
4@-‘;11;;3&5\m Wada Taluka and 18 villages in Mokhada Taluka have been
,-f/*ﬁicéﬁmghin the ambit of this Eco-Sensitive Zone.
/ ‘""»:?;/ - aay M\\ 2
= (‘rgul:ﬁg‘th‘e.\ }:er"“éspondence, denominated by Jetter reference Home/K-]/T-
Kf\\ e M&;I’;ililélshf_jChe{véz)/M.R.H.L/Firecracker Complaint/SR 42, dated the 1st day of
\\ > l\‘gpgcéﬁibze[jri'i»qfi}}é;iyear 2022, the Collector of Palghar (hereinafter referred to as

""“w'_’/;};/j;df;j;uigated, and the formulatiop, of the fj Which takeg ; t
- , €s into
state of ongoing Progression.

1L Tt s additionally observed that
Wildlife Sanctuary, dated August 10

item Number 4
hazardous substances," 1
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Prohibited" (hereinafter referred to as f’Exhibit").Ir'l' 'Section %(l)(b) of the
“Explosives Act, 1884, the term "explosive substance" is e>.(panswely defined,
encompassing a diverse array of substances, among W.h.lC‘h fireworks fall.
Fireworks are specifically delineated as "articles crafted utilizing gunpowder. or
alternative explosive components." Consequently, any firework incorporating
gunpowder or any other explosive constituent attains Fhe classification of an
explosive substance within the purview of the aforementioned Act.

12.  The incorporation of such articles within the ambit of 'explosives' serves
as a compelling basis for justifying the proscription of such perilous activities in
ecologically sensitive regions.

13. It is herein reiterated that, in the Judicial pronouncement rendered by the
Supreme Court of India in the matter of T.N. GodavarmanThirumulpad v.
Union of India, being Write Petition (Civil) No. 202 of 1995 IA No. 131377 of
2022, the Court elucidated that the declaration of Eco-Sensitive Zones
surrounding National Parks and Wildlife Sanctuaries is motivated by the intent
to create a protective buffer, akin to a 'Shock Absorber,' for these protected
,,f}f;ﬁi‘: Tﬁéﬁé»?\gnes are also envisaged to function as transitional territories,
,/,:iggﬁgmg‘t ‘gap;\\between regions of heightened conservation protection and
[ (hose inyo vid r’eciylced safeguards.
| . L

RaXN - \)’-‘\,.[\"(\“J \
“'{3 \r'.n‘\a‘\ al&a i"'u "

\| 3¢ \\1 éll‘n*consonince V\{ith th.e elucidation provided above, it is underscored that
\\ ¢ the storage of: potentially inflammable and explosive materialg within this
" locale, designed to functioh as a protective b

-_cngender catastrophic consequences for the fores

’ t ecosystem, sepy]
S : ) ving as the
£ ’
> Ctalyst for ‘ ) '
I ?f'l{ oI vs.nde'spread forest fires. The grave concern expregse( herein stems
‘f;(im E{\e realisation that fires Pose an existentia]

N threat to both wildl;
e LDy . rgey . . lfe and t}
\;\\j.g‘.\f}ye\éxﬂ dcological equilibrium, as they inflict not ©

SY VT only irreparap|e h
o ebelstidte o , ) arm but also
S e :.{t‘}’ € protracted periods for the re-establishment of the natura] by
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/1,5 \,:,]’he precautionary principle,"

— e

s a fundamenta) ¢ ith;
‘:‘* “ €hvirdnmenta| jurisprudence and polj “het within the realm of

o .. he ad : .
Mmeasur 1 : Option of preye

1 €s In mstal.u:es marked by uncertainty g the poten;: b . prevents ‘{C
ealth or the environment. Key principles undernr fhal for risks to public
€ncompass the concept of anticj Piining

o g this doctrine typically
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of preventive measures even in the absence of unequivocal scientific evidence
when there exists reasonable grounds to suspect that an activity, product, or
process may jeopardise human well-being or environmental Integrity.

16. In the case at hand, it is manifestly evident that the Storage of substantig]
quantities of hazardous materials within vulnerable transition zones poses an
escalated risk of fire outbreaks and associated hazards, including noise
pollution, which has the capacity to disrupt the indigenous wildlife in the
vicinity. The overarching objective of the ESZ encircling protected areas js to
forestall the establishment of industrial and other activities that might
undeymine the comprehensive preservation of these fragile ecosystems, Should
potér}ﬁ' \ly perilous activities, such as the storage of explosives in buffer zones,
bel@spn\d;io\r‘?ed, the imminent fires and environmental pollution within the region
wi:l_zi‘pga%sjgfi) nabated.

3

ST e .
17 /’I;é“cfti)nclude, the letter from the Deputy Conservator of Forest, Jawhar
,Eo{’é‘:’*‘st’Di’Vision, dated 09/03/2023, (Copy is annexed herewith and marked as
Annexure - D) to the District Collector Palghar, aligns with the earlier

discussion and Supports the management needs of the ecologically sensitive area
around the Wildlife Sanctuary. "

In the facts and circumstances mentjoned here-in-above, | say and submit

that the Hon’ble Tribunal may Pass appropriate order.

(Bhikaji Dehy Gaikwad)
Assistant Conservator of F orests,
(Afforestation ang Wildlife) Wada, Taj.
Wada, Dist. Palghar

Assz:.Con:ervatorofForosts
[Afforestutior, g, Hiidliie) dieny

HOTARY Ty
: INO TS -
R i‘;;w(eHom NOTED & REGTSTRRED
ooy & NOTARY Y ;«T‘. LI < . h
S RS Savark gy Marg, ; . ‘ GL r ’\Q'Q--STL,_,‘. )
Cr st Phigrar-101603, B K0 U B I ) I
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" VERIFICATION

[, Shri.Bhikaji Dehu Gaikwad, Inchérge Assistant Conservator of F orests,
(Afforestation and Wildlife) Wada, Tal. Wada, Dist. Palghar, do hereby state op
solemn  affirmation that whatever stated herein above is based upon the
information derived from the official records, which I believe to be trye and
correct. The present affidavit-in-reply is drafted and settled as per instructions
given by me. The contents of the present affidavit are true and correct.

Solemnly affirmed at )

This day of October, 2023) Q’&

(BhikajiDehuGaikwad)
Assistant Conservator of Forests,
(Afforestation and Wildlife) Wada, Tal.
Wada, Dist. Palghar,

NI B VTN
fesalonccivarratrorsts
-t Ny bd g

Coap B L
:’Qf{ﬁ{b‘:c;;; K RS TRVE S ES I POl

[ Identify the Respondent,
Clerk to the
National Green Tribunal (WZ) Pune.

SIE DR ME

LR RN
LATRERGS s Y !
/ (1\

1:«-!\,.!,‘ A A e Y

N R Bt ,i‘lﬁ\ AR I’J!‘lO’R
COVOCHIL & NOTARY

Pen oy CRas, Sayarkar Marg,

R S N Tt Prinhar-a01503
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MINISTRY OF ENVIORNMENT, FOREST AND CLIMATE CHANGE !
NOTIFICATION
New Delhi, the 10th August, 2017

to issue in exercise of the powers conferred by sub-section (1), read with clause (v) and clause (xiv) of
sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) is
hereby published, as required under sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, for
the information of the public likely to be affected thereby; and notice is hereby given that the sajd draft
notification shall be taken into consideration on or after the expiry of a period of sixty days from the date
on which copies of the Gazette containing this notification are made available to the public;

Any person interested in making any objections or suggestions on the proposals contained in the
draft notification may forward the same in writing, for consideration of the Central Government within the
period specified above to the Secretary, Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jorbagh Road, Aliganj, New Delhi-] 10003, or send it to the e-mail

' address of the
Ministry at eszmef(@nic.in.
Draft Notification

WHEREAS, the Tansa Wildlife Sanctuary, District Thane lies between
to 73° 25 00" N and Latitudes 19° 25° 00” o 19° 50 00" in Shahapur,Waq
Thane district of Maharashtra State and extends over an area of 304.81 square ki

AND WHEREAS, the leopard (panther pardus) is t}

Longitudes 73° 10° 00~

a and Mokhady taluka of
ometers;

1¢ Species of vita) importance jn Tansa

' AND WHEREAS, the area has a very high floral
Ain (Terminaliq alata/var~tomentosa) Ashi (Morindg

nbuli (Bauhiniq vahiliy,
» Chera (,E/'inoic'ar/;us’
» aowas(Dahivel) (Cordiy
o , A (Anogeissis Lurif: -
felzlaizs), Hed (e ared ( SCISSUS [atifinl A
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(}m,ga pinnata), Kondal (Sterculia Urens), Karambel (Dillenia Pentagyna), Karlilimb(Kadilimb)
(Murraya koenigill) are also found in this Sanctuary;

[ I PP R B

AND WHEREAS, the area has found some avi-faunal Little Grebe, Cormorant, Indian Shag,.Little
Cormorant, Darter, Pond Heron, Cattle Egret, Large Egret, Little Egret, nght_ Heron, Clle§t0ut Bnttc‘m,
Painted Stork, Openbill Stork, Whitencked Stork, Blacknecked Stork', Black Ibis, Glossy Ibis, Spo;)nbxll,
Lesser Flamingo, Lesser Whistling ’[ca_!, Pintail, Common Tcal, Spotbill Duck, Mallared, Gadw:f!, W 1gcgn,
Garganey, Shoveller, Common Pochard, White-Eyed Pochard, Cotton Teal,'Comb Duck, Blackwinged Klt'?,
Black Kite, Blackeared Kite, Brahminy Kite, Shikra, Sparrowhawk, Wh.xte-eye buz;ard Eagle, Bonel.hs
Eagle, Eastern Steppe Eagle, Tawny Eagle, Palla's Fishing Eagle, Indian Longbilled Vulture, Indian

Whitebacked Vulture, Marsh Harrier, Montagu's Harrier, Pale Harrier, Crested Serpent Eagle, Peregrine
Falcon, etc.

AND WHEREAS, it is fecessary to conserve and protect the area around the protected areq of
Tansa Wildlife Sanctuary as Eco-sensitive Zone from ecological and environmenta] point o.f_vxew and to
prohibit industries or class of industries and their operations and processes in the said Eco-sensitive Zone;

¥

NOWw, THEREFORE, in exercise of the powers conferred by sub-section (1) read with and
clausc (v) and clause (xiv) of sub — scction (2) of section 3 of the Environment (Protection) Act, 1986 (29
of 1986) and sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government
hereby notifies the extent ranging between 600m - 9.5 Km from the boundary of the protected area of the

Tansa Wildlife Sanctuary in the State of Mabharashira as the Eco-sensitive Zone (herein after called as the
Eco-sensitive Zone), namely:-

RPN

N

L.Extent and boundaries of Eco-sensitive Zone.- (1) The said E
625.30 Sq.Km. in Thane District of Maharashtra State consisting
forest arca 0f 322.046 8q km including 145 villages. Tl
from the boundary of Tansa Wild life Sanctuary. The

included in ESZ around Tansa Wildlife Sanctuary are §

co-sensitive Zone would cover an area of .
of Forest area of 303.25 sq km and non- .
1e Eco-sensitive zone cxtends from 600m t0 9.5 km

development blocks of District Thane which, were

hahapur, Bhiwandi, Wada and Mokhada.

(2) The list of geo co- ordinates of the Eco Sensitive Zone is appended as Annexure-IJ,

(3) Eco-sensitive Zone is bounded by the forests
Eastern side, by Thane Division on Southern si(
sides. The map of the Sanctuary along with 1}
Annexure I-A and Annexure [-B,

and private areq of Shahapur Forest Division on
¢ and Jawhar Division on Western and Northern

e proposed Eco-sensitive Zone iy appended as !

(4) the Tehsil wisc arca included in proposed Eco-sensitive Zone is as given under: !

Name of Tahsil Area of Eco-Scnsitivc Zone

Shahapur 328,775 sq.km,

Bhiwand 36953 sqkm.
Mokhada 93.407 sq.km,

Wada ¢

206.165 sq.km
Total

625.300 Sq.km.,
3)The Iist of the vil] ing with; N .
5". ¢ villages falling withip the Tansa Eco-sensitive Zonc s appended ag Annexure- |

2. Zonal Master Plap for the T
purpos; of'the Eco-sensitive Zone Prepare, a Zona| Master plap, w
of publication of final notification in the Official Gazette, :

the stipulationg given in this notification for consideration
State Governmen;.

ar -Sensitive 2 S

1sa Eco Sensitive Zope, _ (@} .The State Government shall, for 11
‘ nhxln a period of tyg years from the duge
eonsultation iy local people and adhering 1
ang approyg) of the Competent Authority i the
o > . T
(2) The Zopal MaAster I?Ian for the Eco-sensitjve l be Prepared by (he ~
manner 4318 specified in thjs notification apg also in Consonance vy }N i e i o
and the guidelines issued by the Ce : o

the relevant Cepent oo o ‘
ot R entrad ang State Lo
. et if any. Tha Stte fws
C()mpezsm AU“)QI’}['\‘ iﬂ ‘he S(z][" ) ThL ZOI;“{ ~\‘!‘13{8r P}L:I’I 5}‘1‘,;” %'!\‘ T AT Y Fl
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PART L1—SEC. 3(ii)] -

THE GAZETTE OF INDIA : EXTRAORDINARY [ ’q

The Zonal Master Plan shall be prepared in consultation with _the followinzlg 'State Departments, for F
ist)cgrating the ecological and environmental considerations into the said plan namely:- =

(i) Environment;

(i) Forest and Wildlife;

(iii) Agriculture;

(iv) Revenue;

(v) Urban Development;

(vi) Tourism;

(vit) Rural Development;

(viii) Irrigation and Flood Control;
(ix) Municipal;

(x) Panchayati Raj;

(x1) Maharashtra State Pollution Control Board; and.
(xii) Public Works Department.

HETX N Tl

(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure

and activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement
of all infrastructure and activities to be more efficient and eco-friendly.

S
€
£
N

(5) The Zonal Master Plan shall proVide for restoration of denuded areas, conservation of existing water
bodies, management of catchment areas, watershed management, groundwater management, soil and

moisture conservation, needs of local community and such other aspects of the ecology and environment that
need attention.

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, vill
types and kinds of forests, agricultural areas, fertile lands, green

horticultural areas, orchards, lakes and other water bodies and also w
supported by Maps giving details of existing and proposed land use fe

age and urban settlements,
area, such as, parks and like places,

ith supporting maps. The Plan shall be
atures.

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone as to cnsure Eco-friendly
development for livelihood security of local communitics.

(8) The Zonal Master Plan shall be a reference document for the Monitoring Committee for carrying out its
functions of monitoring vide the provisions of this notification

3. Measures to be taken by State Government.-
for giving effect to the provisions of the final notifi

(1) Land use- Forests, horticulture areas, agricultural areas, parks and Open spaces earmarked for
recreational purposes in the Eco-sensjtive Zone shall not be y

The State Government shall t

. ake the following measures
cation, namely:-

oniyoring Committee, apd with t
anning Act and other ryles an

tial needs of the local residents
amely:-

he prior approval of the
d regulations of Central/State
» and for the activities listed in

Government as applicable, to meet the residen
column (2) of the Table in paragraph 4, n

(1) Eco Fﬁendly cottages for temporary occupation of to
eco-friendly tourism activities; :

urists such as tents, wooden house
(i) Commerci

s, ete. for
al water resources including ground water harvestino-
f=3

(iii) Fencing of existing premises of hotels and lod

ges;
(ivyw idening and Strengthening of exj sting roads

and construction of pew roads:

(v) Small scale industries not causing pollutiop:



NUVRINT MILAE v—

3

¢ 11-8@98 3(ii)] A &1 USTIH : STHIHRT 2

[ra———

Provided further that no use of tribal land shall be permitted for commercial and industrial
development activities without the prior approval of the of the competent authority.under Regional ‘prn
Planning Act and other rules and regulations of State Government and \Vlthout.comphance of the provisions
of article 244 of the Constitution or the law for the time being in force, including the Scheduled Tribes and
other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be
corrected by the State Government, after obtaining the views of Monitoring Committee, once in each case

and the correction of said error shall be intimated to the Central Government in the Ministry of Environment,
Forest and Climate Change: oo

Provided also that the above correction of error shall not include change of land use in any case
except as provided under this sub-paragraph.

Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and
habitat restoration activities,

(2) Natural water bodies.- The catchment areas of all natural springs/rivers/ channels shall be identified and
plans for their conservation and rejuvenation shall be incorporated in the Zonal Master Plan.

(3) Tourism/Eco-Tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities
within the Eco-Sensitive Zone shall be as per the Tourism Master Plap for the Eco-sensitive Zone.

(b) The Eco-Tourism Master Plan shall be prepared by Department of Tourism in consultation with State
Departments of Environment and Forests.

(¢) The Tourism Master Plan shal] form a component of the Zonal Master Plan.
(d) The activities of eco-tourism shall be regulated as under, namely:-

(i) no new construction of hotels and resorts shall be allowed within ] kilometre from the boundary
of the Wildlife Sanctuary or upto the extent of the ESZ whichever is nearer. However, beyond the distance
of 1 kilometre from the boundary of the Wildlife Sanctuary till the extent of the Eco-sensitive Zone, the
establishment of new hotels and resorts shall be allowed only in pre-defined and designated areas for Eco-

tourism facilities as per Tourism Master Plan

(ii) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive
Zone (beyond 1 kilometre) shall be in accordance with the guidelines issued by the Central Government in
the Ministry of Environment, Forest and Climate Change and the ceo-tourism guidelines issued by National
Tiger Conservation Authority (as amended from time to time) with emphasis on cco-tourism;

(iif)  Until the Zonal Master Plan is approved, development for tourism
tourism activities shall be permitted by the concerned regulatory authorities based
scrutiny and recommendation of the Monitoring Commit
establishment construction is permitted within ESZ area.

and expansion of existing
on the actual site specific
te¢ and no new hote| /resort or commercial

(4) Natural Heritage.- All sites of valuable natural heritage in the Eco-sensit
feserve areas, rock formations, waterfalls springs, gorges
shall be identified and a heritage conservation plan shall be
as a part of the Zonal Master Plan,

(5) Man- made Heritage Sites.- Buildings, structures, artefacts, areas and

architectu_ral, aesthetic, and cultural significance shall be indentificd ip the Eco-sensitive Zone and heritap
conservation plan for their conservation shall be prepared as part Zopa] Master Plap e
(6) NQise Pollution.- Prevention and Control of nojse pollution in the
with In accordance with Noise Pollution (Regulation And Control)
(Protection) Act, 1986 and amendments thereto,

§7) Air Pollution.- Prevention and control of air pollutj
I accordance with the provisions of the Ajr (Prevent;
and rules made thercunder and amendments thereto,
8) Discha'rge of Effluents.- Discharge of treated ive 7 T : ;
the Provisions of the General Standards for Discharge of Envi el Do 26 in accordance o
Environmenta] (Protection) Act, 1986 and rules mbade th ey el Pollutans Conlred under the
Government whichever is more stringent. creundsr or standards  stipulated by Suate

1ve Zone, such as the gene pool
» groves, caves, points, walks, rides, cliffs, etc,
drawn up for thejr preservation and conservation

precincts of historical,

Eco-sensitive Zone shall be complied
Rules, 2000 under the Environment

hall be complied with
) Act, 1981 (14 of 1981)
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1—SEC. 3(i1)]

)j Solid Wastes.- Disposal and Management of solid wastes shall be as under:-

(@) The solid waste disposal and management in Eco—se'nsitive Zone shall be ,carried. out in
- accordance with the Solid Waste Management Rules, 2016 and ;')ubhs.hed by the Government of India in the
Ministry of Environment, Forests and Climatc Change vide notification number S.0. 1357 (E), dated 8th
April, 2016 as amended from time to time;

(b) the inorganic material may be disposed in an environmental acceptable manner at site identified
outside the Eco-sensitive Zone;

(c)no burning or incineration of solid wastes and establishment of landfills shall be permitted in the
Eco-sensitive Zone.

(10) Bio Medical Wastes.- Bio medical waste management shall be as under:

(a) The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out in accordance with
the Bio-Medical Waste Management Rules, 2016 published by the Government of Indja in the Ministry of

Environment, Forest and Climate Change vide Notification number GSR 343 (E), dated the 28th March,
2016 as amended from time to time.

(b) No common treatment facility or incineration shall be permitted within the Eco Sensitive Zone.

(11) Plastic Waste Management.- The Plastic Waste Management in the Eco-sensitive Zone shall be
carried out as per the provisions of the Plastic Waste Management Rules, 2016 published by the Government

of India in the Ministry of Environment, Forest and Climate Change vide notification number G.S.R. 340(E),
dated the 18th March, 2016, as amended from time to time,

(12) Construction and Demolition Waste Management.- The Construction and Demolition Waste
Management in the Eco-sensitive Zone shall be carried out as per the provisions of the Construction and
Demolition Waste Management Rules, 2016 published by the Government of India in the Ministry of

Environment, Forest and Climate Change vide notification number G.S.R. 317(E), dated the 29th March,
2016, as amended from time to time,

(13) Electronic Waste.- The Electronic Waste (E-Waste) Management in the Eco-sensitive Zone shall be
carried out as per the provisions of the E-Waste Management Rules, 2016 published by the Government of
India in the Ministry of Environment, Forest and Climate Change and as amended from time to time.

(14) Vehicular Traffic.- The vehicular traffic movement shall be regulated in a habitat friendly manner and
specific provisions in this regard shall be incorporated in the Zonal Master Plan and ]| such time as the
Zonal Master plan is prepared and approved by the Competent Authority in the State Government, the

Monitoring Committee shall monitor compliance of vehicular movement under the relevant Acts and the
rules and regulations made thereunder.

(15) Vehicular Pollution.- Prevention and control of Vehjcular Pollution shal] pe complied with in
accordance with applicable laws. Efforts to be made for use of cleaner fuel for example CNG, LPG, etc

(16) I'ndu‘strial Units.- (a) On or after the publication of this notification in the Official Gazette no new
polluting industries shall be allowed to be set up within the Eco-sensitive Zone. ’

(b) Only non-polluting industries shall be allowed within ES7 4

the Guidelines issued by Central Pollution Control
notification,

| $ per classification of Industries in
Board in February 2016, unless so specified in this

(17) Protection of Hill Slopes.- The protection of hill slopes shall be as under:
(3) The Zonal Master Plan shall indicate areas on hijll

permitted, slopes where N0 construction shall be
(b) No construction on existing stee hill sl
permitted. & steep hill slopes o slopes with a high degree of erosion shall be

ctivities in the Tansa Wildlife Sanctuary, “sensitive Zone,- All
(Protection) Act, 1972 (Act 53 of 1972 visions of the Wildlife

governed under the provisions of Envi ion) Actde?q?gx;dfacm’jties within the ESZ shall be
thereunder, and be reculated in the rmamme o M08 . [ Y o Y
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v TABLE :_’

I,

SI. No. Activities Remarks =

1 () 3)
Prohibited Activitics
1. Commercial Mining, Stonc Quarrying (a) All new and existing (minor and major minerals),
and Crushing units. stone quarrying and crushing units are prohibited

with immediate  effect except for meeting the
domestic needs of bona fide local residents including
digging of earth for construction or repair of houses
and for manufacture of country tiles or bricks for
housing and for other activities.

(b) The mining operations shall be carried out in
accordance with the order of the Hon’ble Supreme
Court dated 4" August, 2006 in the matter of T.N.
Godavarman Thirumulpad Vs, UOI in W.P.(C)
o a No.202 of 1995 and dated 21 April, 2014in the
matter of Goa Foundation Vs, U0l in W.P.(C)
No.435 of 2012.

AT\ &

2. Setting of industries causing pollution | No new industries and expansion of existing <

(Water, Air, Soil, Noise, etc.). polluting industries in the Eco-sensitive zone shall be <
permitted.

Only non-polluting industries shal] be allowed within >

ESZ as per classification of Industries in the
Guidelines issued by Central Pollution Control Board
in February 2016, unless so specified in this
notification. In addition, non-polluting Cottage
industries shal] be promoted,

3. Establishment of major hydroelectric Prohibited (except as otherwise provided) as per E
projects. applicable laws. E

4, Use or production or processing of any | Prohibited (except as otherwise provided) as per '
hazardous substances, applicable laws.

5. Discharge of untreated cffluents in | Prohibiteq (except as otherwise provided) as per {
natural water bodies or land area. applicable laws ;

]

6. Establishment of solid waste disposal | No new solid  waste disposal site ang waste "
site and common incineration facility treatment/processing facility of solid  waste g
for solid and bio medica] waste permitted

! . within  Ecq sensitive  zope. Further
Installation of common I i

facility for treatment of any form
generated  from industria] process and  health
establishmcnt/hospitals ete. is Prohibited.
7. Establishment of large-scale Prohibited (except as otherwise provided)
commercial livestock and poultry | appli

as per
cable laws except for meeting Joc
: al needs.
farms by firms, Corporate, companies, s ;
—

8. Setting of new saw mills. No new or €Xpansion
pPemitted vwith;
9. Setting up of brick kilns.
. applicable Jaws

10 | Use of polythene bags, Prohibited under applican]

_ Regulated Activities

11 Commercial establishment of hotels | N
S|N i

and resope : Ja]~hote]s and resortg shall be
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zone, whichever is nearer, except for small temporary
structures for Eco-tourism activities:

Provided that, beyond one kilometre from the
boundary of the protected Area or upto the extent of
Eco-sensitive zone whichever is nearer, all new
tourist activities or expansion of existing activities
shall be in conformity with the Tourism Master Plan
and guidelines as applicable.

No new commercial construction of any kind shall be
permitted within one Kilometre from the boundar.y‘of
the Protected Area or upto extent of the Eco-sensitive
Zone whichever is nearer:

Provided that, local people shall be permitted to
undertake construction in their land for their use
including the activities listed in sub paragraph (1) of
paragraph 6 as per building byclaws to mcet the
residential needs of the local residents such as:

(i) Widening and strengthening of existing roads and
construction of new roads;

(ii) Construction and renovation of infrastructure and
civic amenities;

(iii) Cottage industries including village industries;
convenience stores & local amenities supporting eco-
tourism including home stays; and

(iv) Promoted activities listed in this Notification.

(b) Provided further that the construction activity
related to small scale industries termed as White
Category, not causing pollution shall be regulated
and kept at the minimum, with the prior permission
from the competent authority as per applicable rules
and regulations, if any.

(¢) Provided also that beyond one kilometre it shall
be regulated as per the Zonal Master Plan.

Non polluting industrics termed as White Category as
per classification of industries issued by the Central
Pollution Control Board in February 2016 and non-
hazardous, small-scale and service industry,
agriculture, floriculture, horticulture or agro-based
industry  producing  products  from indigenous
materials from the Eco-sensitive Zone shall be
permitted by the competent Authority.

(a) There shall be no felling of trees on the forest or
Gove.mrpent or revenue or private lands without prior
permussion of the competent authority in the State
Government.

(b) The felling of trees shall be regulated in
accordance with the provisions of the concerned
Central or State Act and the rules made thereunder.

12. Construction activities
13. Small scale non polluting industries.
14. Felling of Trees
15. Collection of Forest produce or Non-
Timber Forest Produce (NTFP).
16.

Regulated under applicable [aws,

Erection of electrical and
communication towers and laying of
cables and other infrastructures

Rffgglatﬁd under  applicable  Jaws Underground
cabling may be promoted. )
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T Infrastructure including civic | Shall be done with mitigation measures, as per
amenities applicable laws, rules and regulation and available
guidelines.
18. Widening and  strengthening  of | Shall be done with mitigation measures, as per

existing roads and construction of new
roads.

applicable laws, rules and regulation and available
guidelines.

19. Protection of Hill Slopes and river | Regulated under applicable laws
banks

20. Movement of vehicular traffic at night. | Regulated for commercial purpose under applicable

. laws.

21. Under taking other activities related to | Regulated under applicable laws
tourism like over flying the ESZ area | -
by hot air balloon, helicopter, drones,

Microlites, etc.

22. Ongoing agriculture and horticulture | Permitted under applicable laws for use of locals.
practices by local communities along | Fishing practices may be permitted as recommended
with dairy farming, aquaculture and | by committee  headed by District Collector /
fisheries. District Level Biodiversity Management

Committee. Priority may be given to local villages.

23. Discharge of treated waste | The discharge of treated waste water/effluents shall
water/effluents in natural water bodies | be avoided to enter into the water bodies. Efforts to
or land area. be made for recycle and reuse of treated waste water.

Otherwise the discharge of treated waste
water/effluent shall be regulated as per applicable
laws.

24. Commercial extraction of surface and | a) The extraction of surface water and ground water
ground water £ n shall be permitted only for bona fide agricultural use

and domestic consumption of the occupier of the
land.

(b) Extraction of surface water and ground water for
industrial or commercial use including the amount
that can be extracted, shall require prior written
permission from the concerned regulatory authority.
(¢) No sale of surface water or ground water shall be
permitted.

25. Open Well, Bore Well etc. for | Regulated and the activity should be strictly
agriculture or other usage monitored by the appropriate authority.

26. Solid Waste Management. Regulated under applicable laws

27. Introduction of Exotic species. Regulated under applicable laws.

28. Eco-tourism activities Regulated under applicable laws.

29, Vehicular Emissions Regulated under applicable laws.

30. Commercial use of firewood. Regulated as per applicable laws.

i Promoted Activities

31. Rain v\./ater harvesting. Shall be actively promoted.

32. : Orgam.c farming. Shall be actively promoted.

33. Adpgtpn of green technology for all | Shall be actively promoted,
activities

34, Co.ttage industries including village | Shall be actively promoted.
artisans, etc.
35.

Use of renewable energy and clean
fuels.

Bio gas, solar light, CNG, LPG etc. to be

promoted actively
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37. Use of eco-friendly transport. Shall be actively promoted.
T Skill Development. Shall be actively promoted.
—39. | Restoration of Degraded Land/ | Shall be actively promoted.
Forests/ Habitat,
40. Environmental Awareness. Shall be actively promoted.

Implementatioh of prohibited activitics shall come into effect from date of publication of Notification.

5. Monitoring Committee. The Central Government hereby constitutes a committee to be called the
Monitoring Committee, monitoring of the Eco-sensitive Zone, which shall consist of the following members,
namely:-

(a) the Commuissioner of Konkan Revenue Division — Chairman;

(b) arepresentative of the Ministry of Environment and Forests, Government of India — Member;

(© a representative of the Central Pollution Control Board, Government of India — Member;

(d) a representative of the Chief Wildlife Warden Government of Maharashtra — Member;

(e) a representative of the Department of Mines, Government of Maharashtra — Member;

® arepresentative of the Department of Industries, Government of Maharashtra — Member;

(2) a representative of the Department of Revenue, Government of Maharashtra — Member;

(h) a representative of the Department of Irrigation, Government of Maharashtra — Member;

) a representative of the Department of Public Works, Government of Maharashtra — Member;

) two representatives of Nonsgovernmental Organizations working in the field of environment

(including heritage conservation) to be nominated by the Government of India — Member;
(k) the Regional Officer, Maharashtra State Pollution Control Board, Mumbai~ Member;

) the Senior Town Planner of the area — Member;
(m) Representative of Biodiversity Board, - Member

n) The Deputy Conservator of Forest, Shahapur Division, Thane — Convener.

6. Terms and References:(1)The powers and functions of 1l

1¢c Monitoring Committee shall be restricted to
the compliance of the provisions of this notification.

(1) In case of activities requiring prior permission, under the provisions of the notification of the
Government of India in the Ministry of Environment and Forests number S.0. 1533, dated the 14™
September, 2006 published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-section (ii)
the Monitoring Committee shall refer such matters to the State Level Environment Impact,

Assessment Authority constituted under that notification which shall grant the clearances in
accordance with the provisions of the said notification,

3) T_he Monitoring Committee may invite representatives or ex
associations to assist in its deliberations depend

ing on the require

(4) The Chairman or the Conveyor of the Monitorin i
; : \ g Committee shall be competent ints
under section 19 of the Environment (Protection) Act, 1986 (29 of 1986) apeaiennst oy eompliats
contravenes the provisions of this notification, ¢ Ay person who

(5) The Monitoring Comm
March of every year to the

perts from concerned Departments or
Inents on 1ssue to issue basis.

ittee shall submit the annual action ta
Central Government in the
(6) The Central Government in the Ministry of Epv

to time, to the Monitoring Committee for effec
Committee.

ken report of its activiti '
X ‘ ities by the 31°
Ministry of Environment ang Forests.

ironment and Forests shal] giv

: . e directions, from time
tive dlscharge of the functjo

ns of the Monitoring

[F. No. 25141201 6.F 7]
Lf\LIT KADIID oo 0,
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Annexure I-A

Map of Tansa Wildlife Sanctuary, Maharashtra along with the Proposed Eco-Sensitive Zone

ECO-SENSETIVE ZONE FOR
TANSA WILD LIFE SANCTUARY

SCALE 1:2,00,000

LEGEND
L.. Boundary of Tansa Wild Life Sanctuary

E:] Proposal Boundary of Proposed Tansa ESZ
- G.P.S. Point of Tansa Wild Life Sanctuary

- G.P.S. Point of Proposed Eco Sensetive Zone

19946' 35.32°N
73%41 46.16%€

197 427 36.51°N ewgooems |
73" 26' 58.60°E

13
197 39' 40.50°"N
73°26' 51.40°E

Pt e e o]
L S TRTEY

19929 10.96°N
7322 53.40°E

19926 31.47°N
73° 1 59.55°E
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Map of Tansa Wildlife Sanctuary,Maharashtra along with the Proposed Eco-Sensitive Zone -
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Annexure JI
ahinexure Il

Geo Co-ordinates of Eco Sensitive Zone of Tansa Wildlife Sanctuary

Co-ordinate of Proposed ESZ

; Longitude
Latitude ]
> 19°26'31.47" | ;; w 2(9) 3(5) =
5 19°29°07.17" N ! R
3 19°3223.51"N J 05 ST
: 19933724 88" N [l O SST
I 19737 27.85" N | 73°09' 04.80" E
3 19942'58 47" N 45167
L 19° 463537 N | 737 11746.16
[ 7 ' 73°17'51.57"E
5 19°48"14.83" N | Ty
19°4527.00" N | 73721 14.2
9 — °23'2483"E
19°45' 36037 N | 73°23'24 —
10 = °24'56.56" E
¥ 19° 44" 14.04" N | 7324 ST
- 19°4236.51" N | 73026, o
= o 'O50”N l 73 265
13 197 39" 40. °24'27.20"E
19°36'42.30" N | 73 :
14 °21'05.77" E
19°31'05.67" N | 73°21'05,
15 ‘ °22'53.46"E
19°29'10.96" N | 7372253,
16 °20'10.80" E
19°28'07.06" N 73°20' 10,
17 =0 73° 14 48.90" E ]
8 19°25'5930" N
Co-ordinate of Tansa Wildlife Sanctuary P
P . ongitude
S.N. L“t't"de.. I 730 10'%9 48" E
A 19°31'01.89" N 0T AT
5 19°37°07.32"N ] =
C 19°37' 08.54" N 73° 09 40,90" L
D 19°47°47.50"N P18 1824
E 19°44'S0.11" N 3724 17.08"E
F 190 35' 5878" N 73 21’ 4220" E
G 19°25'34.19" N 73°17'18.44"E
Annexure 11
List of Revenue Village falling within Eco Sensitive Zone of Tansa WLS
No | Dvisn | Tt m-mm_
1] | 2 “-_“
I Shahapur | Shahapur -Em_ 19°32'49 89N 73°1341.16"E
2 mm_ﬁmm-m
3 ~do— mm_ L531'59.33'N 735 279 097
7 —do- —do— . . Vehelonda 9°31'37.98"N mm
5 --do—- --do-- -mm_ 9°31'55.04"N 73°1041 11"
6 ~-do-- --do-- Dimbha mm
7 -do-- —do-— Aghai 19°33'53 65
8 --do-- —do-- Waveghar 9°32'55 78"N 73°153338"R
9 T oo -—do-- Waghivali 19°34'09 427y 73°12'49 237
10 | o ~do-- Bhavase 19°3228 477 73°14496.65"F
R e Newre 132705
12 --do-- —;do-- ' Khor 9°30'17.87"N 73°14'05 77"
13 --do-- Bhiwandi Newade pr. 19°28'06 637 —~——
14 -~do-- Shahapur Kachim1 —
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13/ Shahapur Shahapur Bhorande 19°29'38.50"N 73°13'40.41"E
6 --do-- --do-- Pivali 19°29'42.36"N 73°12'32.65"E
17 --do-- --do-- Vandra 19°28'57.77'"N | 73°12'53.58°E
18 --do-—- --do-- Mahuli 19°28'18.30"N 73°16'07.27"E
19 --do-- --do-- Katbav pt. 19°26'11.82"N 73°14'49.97"E
20 --do-- --do-- Dahagaon pt. 19°25'22.98"N 73°15'29.67"E
1 | --do-- --do-- Khativali pt. 19°24'49.00"N 73°16'36.83"E
22 --do-- --do-- Veheloli trf Aghai pt. 19°24'49.83"N 73°17'43.75"E
23 --do-- --do-- Valshet pt. 19°25'24.98"N 73°18'24.07"E
24 --do-- --do-- Asangaon pt. 19926'30.38"N 73°1824.10"E
25 --do-- --do-- Savroli bk. Pt. 19°27'23.03"N 73°18'17.06"E
20 --do-- --do-- Shahapur pt. 19°27'08.23"N 73°14'34.31"E
27 --do-- --do-- Awale 19°27'38.00"N 73°17'00.03"E
28 --do-- --do--, Chandroti 19°28'39.53"N 73°17'12.76"E
29 --do-- --do-- Karade 19°28'26.16"N 73°17'34.30"E
30 --do-- --do-- Cherpoli pt. 19°27'51.27"N 73°20'06.76"E
31 Shahapur Shahapur Kambare pt. 19°34'19.30"N 73°11'10.09"E
32 --do— --do-- Aware pt. 19°2829.86"N 73°20'41.10"E
33 --do-- --do-- Kharivali trf Aghai pt. 19°27'33.03"N 73°21'58.73"E
34 --do-- --do-- Arjunali pt. 19°28'33.26"N 73°22'50.45"E
35 --do-- --do-- Saralambe pt. 19°28'35.58"N 73°23'07.42"E
36 --do-- --do-- Pendharghol pt. 19°29'45.48"N 73°20'07.82"E
37 --do-- --do-- Pundhe pt. 19°29'28.30"N 73°19'35.46"E
38 --do-- --do-- Atgaon pt. 19°30'14.88"N 73°19'28.02"E
39 --do-- --do-- Sakhroli pt. 19°31'13.71"N 73°19'13.71"E
40 --do-- --do-- Kanvinde pt. 19°31'47.30"N 73°19'49.46"E
41 --do— --do-- Pendhari 19°32'27.50"N 73°19'29.56"E
42 --do-- --do-- Mamnoli 19°28'39.93"N 73°17'56.04"E
43 --do-- --do-- Mohili 19°33'12.34"N 73°1429.38"E
44 --do-- --do-- Nandgaon trf Aghai 19°32'23.91"N 73°18'34.29"E
45 --do-- --do*- * Kalampaon pt. 19°32'08.66"N 73°2020.13"E
46 --do-- --do-- Lahe pt. 19°33'21.39"N 73°21'35.51"E
47 --do-- --do-- Umberkhand 19°34'06.80"N 73°22'00.30"E
48 --do-- --do-- Khardi pt. 19°35'16.61"N 73°22'58.35"E
49 --do-- --do-- Ghanepada 19°35'31.55"N 73°22'20.25"E
50 --do-—- --do-- Pimpalpada pt. 19°36'07.36"N 73°22'55.85"E
g; --((;O“ --do-- Ambivali trf Sakurli 19°38'44.73"N 73°19'1227"E
= e o oehvad 193853 15N | 73°170825E
= o - ;:;Sf‘?ﬁ:)n 12036|12.42”N 73°21'44.28"E
55 --do-- ~do-- Dudinr 19°3617.76'N__| 73%2113.03°E
56 --do-- --do-- Dahi aon 1903‘5!48'17"1\1 73022'20.04"E
57 o o 'I:cmgl;hc 19036'38.51"N 73°20'35.43"E
58 —do— o Varskol i 19039|26.87' N 73°15'54.59"FE
59 ~-do-- --do-- éhirol )It). o 1(9036}3;98‘1\1 13231075°E
60 --do-- —do-- D P 1 19°37'58.3¢4"N 73°24'45 49"
61 --do-- --do-- \':pur‘t ._19°40'12.04"N 73°23'22.52"E
62 “do-- ~do- “Mal ot 123?262”} 13°2230.92'E

63 --do-- Mokhada Kashati ‘1‘9#-\73 2I3303E

04 —-do-- --do-- Kochale pt. ] 19923 6'44,.N | 737230648°E |
63 —-do-- ~-do-- Kinista pt ' -_*ﬁ_\o‘l},‘l\OI_O\N__ 73°25'49.29"E
66 Shahapur | Mokhada S _&O“i’lg.ww _| 73°25'04.91"E
7 o dom S 19°45'11.78"N 73°24'36.64"E
L_08 --do-- —do a\va{da 1 19°42'00.17"N 73°2228 91"E
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65/ Shahapur Mokhada Gomghar pt. 19°46'00.99"N 73°21'56.61"E
=0 | —do- —-do-— Suryamal 19°4528.27"N__ | 73°2048.68'E
T Jawhar Wada Khupari 19°34'18.56"N 73°06'32.76"E
7 --do-- —do-= Lakhmapur 19°3529.26"N__| 73°06'17.53'E
3 —~do-- —do-- Nehroli 19°36'07.41"N__| 73°07'10.60"E
74 —do- —-do- Usar 19°3130.54'N__| 73°07'13.15"E
75 ~-do-- ~-do-- Kudus 19°32'07.09'N__ | 73°05'59.07"E
76 —-do-- —-do-- Kuyalu 19°33'1871"N__ | 73°1132.10'E
77 —-do-- —do-- Chendavali 19°34'13.32"N__| 73°11'46.64"E
8 --do-- —do-- Abitghar 19°35'04.62"N__| 73°1005.67"E
79 --do-- --do-- Kambare 19°34'19.02"N__| 73°11'09.84"E
80 —do-- —-do-- Goleghar 19°36'06.45"N__ | 73°08'54.13"E
81 ~-do-- —-do-- Chikhalc 19°36'11.26"'N__ | 73°0745.81"E
82 —do-- —-do-- Kone 19°37'08.33"N__| 73°08'08.12"E
83 --do-- —do-- Khariwali 19°3324.80"N__| 73°0524.70"E
84 —-do-- ~-do-- Harosalc 19°4020.73"N__| 73°09'41.41"E
85 —do-—- ~-do-- Tuse 19°37'43.86"N__ | 73°09'45.38'E
86 —do-— —-do-- Vilkos 19°38'33.70"'N__ | 73°10'53.78'E
87 —do-- —do-- Pimproli 19°38'15.34"N__| 73°10'53.78"E
88 --do-- ~-do-- Varai khu, 19°3731.49"N__| 73°1228.64"E
89 --do-- --do-= Varai Bu. 19°3832.29"N | 73°11'48.78'E
90 —-do-- —do- Bilghar 19°38'10.01"N__ | 73°1324.60"E
91 --do-- —do-- Devgaon 19°3340.70'N__ | 73°08'18.63"E
92 --do-- —-do-- Kasghar 19°39'43.19"N | 73°12'13.17"E
93 —~do-— —do-- Sonshiv 19°40'06.46'N__ | 73°11'15.33'E
94 —-do-- —do- Mandva 19°42'00.50'N | 73°12'34.13"E
95 ~-do— —-do-- Moj 19°38'03.88"N__ | 73°12'52.78"E
96 —-do-- --do-- Savarkhand 19°36'15.38"N__ | 73°09'03.31"E
97 --do-- —-do-- Sapronde 19°31'43.04"N__| 73°06'36.17'E
98 —-do-- —do-- Bavli 19°3439.19"N | 73°0925.79"E
99 —-do-- —-do-- Shirsad 19°39'20.80"N__ | 73°12'0L.19"E
100 ~-do-- —do-- Dahe 19°41'05.11"N__ | 73°10'32.79"E
101 Jawhar Wada Tilgaon 19°33'40.61"N 73°09'29 45"E
102 —-do-- —-do-- Gale 19°3925.80"N__ | 73°09'51.79"E
103 —-do-- —-do-- Sarshi 19°37'40.86"N__ | 73°09'16.24"E
104 —do-—- —-do-- Tilse 19°39'04.60"N | 73°1236.48"F
105 —-do-- —-do-- Sonale Bk 19°38'33.13"N__ | 73°13'54.66"E
106 ~-do-- —-do-» Sonale kh 19°38'59.30"N__| 73°14'05.98"E
ig; SO —-do-- Ko.Sarovar 19°40'S8.15"N__ | 73°14'43.00"E
=00 —do-- Shela 19°4021.63"N | 73°13'44.31"
109 --do-- ~-do-- Dhapad 19°40'29.15"N 73013@4_2;"%
110 do do- D.Kumbhiste 19°42'13 50"N 73
I e —— VR __ 10'53.93"F
~do don aniwall 19°4223.52°N | 73°97.02°F
112 Kalambhe 19°3936.21"N 15.0131"4"12
T A ——— I 3T
115 . —do-- —do- v dm T 19°47'58.32"N | 73°16'57.48'E
16 oo - adavali 19°4830.00'N__ | 73°16'14 84°F
117 “do Ujjaini 19°4713.51'"N | 73°1502. 177 |
do --do-- Virhe TN — B
113 ~do o o 19°4029.15"N [773°1304.83°F
1njal cAp
119 —do-- —do-- Mangrol 1904312.90"1\1 73°1138.43°E
120 —do-- doo Dhadhas 19°4523.19"N 73°13'45.68"E

19°40'4 g1"N

FUAC T Sy 4 v

[

[



THE GAZETTE OF INDIA : EXTRAORDINARY
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(2'1/“ Jawhar Wada Nishet 19°39'32.25"N 73°15'41.25"E
*12/2’/ --do-- --do-- Gargaon 19°44'49.68"N 73°1225.22"E
W’— --do-- --do-- Pik 19°43'56.61"N 73°09'57.09"E
e | —do- --do-- Parali 19°42'35.28"N__ | 73°15'37.57"E
/ 'ﬁ"_r--do-- --do-- Shilottar 19°44'14.75"N 73°10'47.75"E
’/]2/6’—‘ --do-- --do-- Varsale 19°45'38.33"N 73°14'6.10"E
127 --do-- --do-- Paste 19°43'30.13"N 73°09'01.20"E
/ﬁé——' --do-- --do-- Sasne 19°43'00.00"N 73°08'10.04"E
129 --do-- Mokhada Botoshi 19°48'29.27"N 73°23'51.26"E
130 --do-- --do-- Kurlod 19°48'42.49"N 73°2329.69"E
131 Thane Bhiwandi Vape 19° 29'22.79" 73° 10'26.52"
132 --do-- --do-- Ghotavade 19° 28'51.59" 73° 10" 04.84"
133 --do-- --do-- Chichvali 19° 29'13.30" 73° 08'42.16"
134 --do-- --do-- Mainde 19°28' 51.68" 73°10'05.17"
135 --do-- --do-- Kelhe 19° 27' 34.59" 73°12'15.40"
136 Thane Bhiwandi Khanivali 19° 25'18.81" 73° 13'17.40"
137 --do-- —-do-- Sagaon 19° 30’ 52.04" 73°08' 59.21"
138 --do-- --do-- Eksal 19°30'27.46" 73°08'17.38"
139 --do-- --do-- Devchole 19°30' 40.71" 73°10'01.78"
140 --do-- --do-- Kunde 19° 28'49.28" 73°07' 06.40"
141 --do-- --do-- Karmale 19°27'55.42" 73°08'01.05"
142 --do-- --do-- Base 19°27" 51.23" 73°09' 05.60"
143 --do-- --do-- Newade 19°27'22.08" 73°12'02.73"
144 --do-- --do-- Pachhapur 19°27'44.17" 73°10'26.20"
145 --do-- --do-- Mohandule 19°25'15.75" 73°11'42.06"

6.

Annexure-1V

Proforma of Action Taken Report:—Eco-sensitive Zone monitoring Committee.—

Number and date of meetings

Minutes of the meetings: Mention main noteworthy points. Attached minutes of the meeting on

separate Annexure.

Status of preparation of Zonal Master Plan including Eco-Tourism Master Plan

Summary of cases dealt for rectification of error apparent on face of land record. Details may be

attached as Annexure.

Notification, 2006 Details may be attached as separate Annexure.

Summary of cases scrutinised for activities covered under Environment Impact Assessment

Summary of case scrutinised for activities not covered under Environment Impact Assessment

Notification, 2006 .Details may be attached as separate Annexure.

Summary of complaints ledged under section 19 of Environment (Protection) Act

Any other matter of importance.
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Item No.50

. | BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No.105/2018

Indian Council for Enviro-Legal Action

Applicant(s)

Versus

Ministry of Environment, Forest and

Climate Change & Ors.

Respondent(s)

Date of hearing: 27.02.2019

CORAM:

HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER
;- HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT’MEMBER

: i‘i‘(bi‘b Applicant(s)

For Respondent(s)

None present

Mr. Ardhendumauli Kr. Prasad,
Advocate for R-3, CGWA
Mr. Mukesh Verma, Advocate for

" R-4 -

".Ms. Sharmila Upadhyay and Mr.
Sarvjit Pratap Singh, Advocates
_for CPCB : '

Mr. Rajesh K. Singh and Mr.
Rovins Verma, Advocates for
MoEF & CC

Mr. Ranjesh K. Sinha, Advocate

' ORDER

None for the Applicant.

1.

In this Application the Applicant has contended that a

large number of Brick kilns are operating in Tansa Valley in

Thane and Palgarh, District of Maharashtra without any

Environmental Clearance. He has,

therefore, prayed for

prohibiting the operation of Brick kilns and other polluting

industries in eco-sensitive Tansa Valley

and also prayed to

pass order to prohibit earty minine im 1.
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Fertile Agriculture Land and ecologically fertile Tansa

’
Valley. .

2. In the reply affidavit filed on 04.04.2018 on

f}; behalf of the: Respondent No. 1 it was submitted that
/ | Ministry of Environment& Forest had published draft
;"“ Notification on Tansa Wildlife Sanctuary under

Environment (Protection) Act, 1986 on 10t August, 2017. it

has now been submitted today that the said notification

has lapsed because of want of comments from the State

Government of Maharashtra. It is noteworthy to mention

f 5

"’tﬁat in the draft notification the eco-sensitive zone extends

'é*”f‘”ﬁ:om 600 mt. to 9.5 km. from the boundary of Tansa

W11d11fe Sanctuary. Besides, in the hst of activities which
“ are. proh1b1ted in the eco- sensmve zone, followmg activities

have,_been included:— ‘

5

Sr No.:| Activities e Remarks

g N
S
& ;" “‘v

e 1.0 Commerc1a1 : ‘fMlnlng, (a) All new and existing (minor
= | Stone Quarrymg and and -major minerals),

stone
Crushmg units

quarrying and crushing units
are prohibited with immediate
effect except for meeting the
domestic needs of bona fide
local  residents including
digging of earth
construction or

for
repair of
houses and for manufacture of
country tiles and bricks for
housing  and  for other

activities,
(b} The mining operations
shall be carried out in




accordance with the order of
the Hon'ble Supreme Court
dated 4th August, 2006 in the
matter of T.N.
GodavaranThirumulpad Vs.
UOI in W.P.(C) No. 202 of

1995 and dated21st April,
2014 in the matter of Goa
Foundation Vs. UOJ in W.P.(C)
No. 435 of 2012,

causing

ete.)

| PTocessing - of an
hazardous substances,

area,

Common

medica] waste

2. Setting  of industries

No new  industries and

pollution expansion of existing polluting
(water, Air, Soil, Noise industries in the Eco-sensitive

zone shall be permitted.

Only non-polluting industries
shall be allowed within ESZ as
per classification of Industries

in the Guidelines issued by
Central  pollution Control
Board in February, 2016,
unless so  specified in this
notification. p addition, non-
polluting Cottage industries

Use or._production or

y other(vise _ Provided)

4 Disc’liaige of .untreateq
| effluents in *natura]
water bodieg or land

S. Establishment of Solid

Waste disposa] site angd

incineration
facility for solid ang bio

shall be promoted.
Prohibited (except as

as per
applicable laws.

Prohibited (except

‘ as
Otherwige Provided) g per
applicable laws,

and waste
treatment / processmg facility
of solig waste

is Permitteq
Sitive Zone,

within Eco-sen

Further Installation f
coriimon ' or Individyg)
1ncmeration facility for
treatment of any form of solid
Waste Benerateq [ XS,
INditeso:
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prohibited.

6. | Establishment of large- | Prohibited (except
scale commercial | otherwise provided) as

livestock and poultry | applicable laws except

farms by firms, | meeting local needs.
corporate, companics.

7.|Setting up of brick | Prohibited (except
kilns. otherwise provided) as per

applicable laws.

8. | Use of polythene bags. |Prohibited under applicable

laws.

3. We are of the considered opinion that since the

: ﬁhal ‘notification for Eco-sensitive zone of Tansa Wildlife

Sanctuary has not been notified till date, the Eco-sensitive

.zone will, therefore, extend to 10 km. distance from the

bod}idary of Tansa Wildlife Sanctuary and therefore

G operatlon of all the bnck kilns, Commermal Mmlng, Stone
’quarrymg and Crushmg umts settmg of 1ndustr1es causing
. pollutlon, use of productlon or processmg of any hazardous

qs‘ubstances wﬂlbe prohibited within 10 km Eco-sensitive

zoﬁe .of Tagsa Wildlife Sanctuary. We, therefore, direct all
the concerned‘ Authorities to immediately take action to
completely stop operation of all the brick kilns and
polluting industries in Tansa Valley falling within 10 km
distance from the boundary of the Tansa Wildlife Sanctuary

forthwith. A compliance of thege directions will be filed in

the Tribunal within two weeks from today
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With these directions, this O.A. No. 105 of 2018 stand

disposed of, with no order as to cost.

Raghuvendra S. Rathore, JM

Dr.Satyawan Singh Garbyal, EM

February 27, 2019
JK
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DEPUTY CONSERVATOR OF FORESTS

JAWHAR FOREST DIVISION, JAWHAR
Opp- Rajiv Gandhi Stadium Jawhar Dist- Patghar
Tel- 02520222252 Fax. 02520222160

omail - dynf;nwlmr@gmml cony e

Iq TAEAE
SR A favm, s

ara it T s e,
A0 1031420333042, 103430323058,

.
o

HER Vi 101 dyclavhar@gmail.com
T (b Vgt g o wioesy aerere afwidetomer

st (Eeo Sensitive Zone ) 7 gerstra
SVVUTII 31507 G070 10 B,
i e At mrar s
I T AT A 2N A Fer
WAL T AT W B e
urEE et et O.A N0 2030
(WZ) with LA, Norv3/3030 (WZ),
T ST STZAToTET AT

S . "-20/7HR/ 2,519 /2033-32

TER Yot fo3 &% - 04 [o3/2033

wrd,
1. e,
qTeray

- ¢, IMUEBEA O i /wT-3/3- 4/ Fretar TETOT/ AL 3.7/ =T

T/ BTMA-1333 .33/ 99/3030

R. AT BT . T30/ 14 w6 f.3¢/70/2033

3. AMTAEN T 577 T3/ 7-9/2-3/ =20y, T WA/ Ee
[a-1223/33 R.03/33/3033 ‘

¢, AT HrafeaT 5 T-R0/THI/ 145 T2.09/13/30%3

. ST arefamaey T BT T8/ FT-9/3-/ Prear
TETN/ AT/ BT epray THI Ho3/33
fa.29/03/3033

AL BT R1 wmr ey e AT TR . wreray it TS T Hirey
AT SRR, £ 7 st sperarqoy ST AT $0 f5.30, aftrgme tFara;
mmmmmamm QWGW%W>WWWMI&HT 7
B e At feie &/%4/30%0 Tl uapy TETet 3T
! N ‘ 3T 3
ARATET TTerRT 2 uleidemfyrer AER e iR — STRT ST o R, qframor

TATT ST TR T vet wrris SO A7 wraferry T et 3 g T 35
STEAATT WG STqeyigm BV fareiedy 4TI, ) T o

00 IUE T et i 3 TR g BT e
~ » ‘ ‘
O.ANo.tu¢/3030 (WZ) with 1.4 No2q3/m:

vty fediay 3R, U ftezfierdy AT

! T AL Srae ey
r(WZ) I AT 03/91/3033 Kl



37E.
AT TS W g i 1o W@ 100 W TR T R
feam SWAROUTET S5 duAne smeen ame, TS gesita wges et Rl a9 R
Refo4/3004 T HUMITHR wdies Terefie armoarsiad g0 Bretier Tt
AT FOT-AT R A 7 g gt g @ whd soarat s T
FrraaTgpet TeaT AT 319 Qegdtt qReieaie ( Eco Scnsitive Zone) gﬁﬁ\rm‘dm
PRI TAHCAOTAT Frdar Bvama sncddt g, a1 ST anfrT T e o
GIER Wammgmwmamwmm
IMATRATY T ETATTE et w7 @1 au uiEdeafirer giwmar ((Eco Sensitive
Zone) TR BT R TR FiGT ST BT ARG ST A, WﬁTﬂT
T SR A WA A Rt aiedie Sfaa wHiE LI RYEG (ar)f%::m 0
IR 0%t I ATAET SVARVATRTT g gt ( Eco Sensitive *ZO;(;?.
ST U0 ATRET S SRvaTe areret 3R, AR arer ATCTEITATET ¢ TTAT=T HHTAY 3773
TETST AT Yo I WHTY &,
?‘T“&Smfl , O T ugtaer awwﬁm(é&f@gﬁrﬁm)ﬁw
TIIHLHA T BHATE - -3/ 03/ZTAT BAE 36/03/3033 34«4&'3@ HeATuUgT A am:
F FEATHATY T, TR T Ferarg Ui Hareg 74 et aidesre &PJWT HHS
PLIMWRNEE (37) [GATH 10 MR 036 I AT FHARVYTENED S5T= Uﬁﬂ@ﬁﬁm (
Eco Sensitive Zone)  §ma Tt SR04 It Ured RgaHr wreratey ( Expired )
g AaE ( Fresh ) wama A soare Mgy 5w Ay faa aﬂ’%ﬁ
A FAEH  TUH A TAEEF (TD) AAANGT A F. F-
3QR)//ast/w@ /9. F.23(1V)/3189/3039-33  Temi® o2/03/3033 FI TR IS (
yRfie) STt AR A BHIE  FH-C/TYFIT-412/2031-33 RATE 23/03/30%% st
AT ATVAROATY WWiaate qatawer wagater 69 (Eco Sensitive Zone ) i
=i ( Fresh) ward siRrge-rerm qeume @ G6imag 6ey aRor Rty TS gl qar
ITATHIRTE TBTYX AT & 78T,

(Eco Sensitive Zone )
¢ T IEIUTHE AT F0 dhaver
}oo WHMAN WIAT WY A9 oo tﬁrﬁzmﬁmﬂmeao/%oe T
RAT® 0u/13/3008 IS facrem REEIE SIS I oo A [ sam
wwtaaet fafire Eco Sensitive zone 9T AR s A A9 T
$/ 3T/ [T saT aie t0.00 [RATHTET famdier &7 Eco Sensitive zone
Sensitive zone & wda 3ifyea: AT 2| 7. ded s0.00 freier afvardm i
Eco Sensitive zone wwovars T IR,

Eco Sensitiv

XTI TG 37T ffare Eco

- \( ~. ~ B - - - -
UTIDEA 12775 s TEART 3098 T STZATT A9
e~ ~ -~ ~ ~ - . ~ o - " ‘
C ZONe IHTHH IMUTTTR =95 = v -
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TRANSLATION MARATHI INTI ENGLISH ANNEXURE “D”
DEPUTY CONSERVATOR OF FORESTS

JAWHAR FOEST DIVISION,JAWHAR

Opp. Rajiv Gandhi Stadium,Jawhar Dist.Palghar
Tel.02520-222252 Fax-02520-222166

Email-dycfj awhar@gmail.comubject:

Maharashtra State

Letter(Confidential) Subject: Submit Report in the matter of
0.A.No.78/2020with I.A.No. 123/2020(WZ)
before Hon. National Green Tribunal
Prohibition to sale crackers & cancel license
to the sale crackers within Eco Sensitive
Zone & Wildlife Forest of Wada &
Mokhada Taluka @10 K.M. area from it.

To,
The Collector
Palghar

Reference: 1 Your letter No.Hbme/Ka-l/te-l/N ilesh Chavan/
M.Ra.H.L./Cracker Complaint/Kavi-1123 dated 23/11/2020

2 Our office letter No.Outward No.B-20/Land/1549 dated 28/10/2022

3 Your letter No.Home/Ka-1/Te-3/ Wada.ka.Cracker
permit/cancel/Kavi-1443/22 dated 01/12/2022

4 Our office letter outward No.B-20,Land/1566 dated 01/12/2022
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5. Your semi Government letter No. Home/Ka-1/Te-1,Nilesh
Chavan,M.Ra.H.L./Cracker Complaint/SR No.02/23 dated 14/02/2022

1. In the online hearing dated 06/11/2020 before the Hon’ble National
Green Tribunal in case filed by Shri. Nilesh Suresh Chavan Ri/at: Patil AAlL,
Wada, Tal. Wada District-Palghar in respect of whether there shall be
prohibition to sale crackers & cancel the crackers licenses within Eco
sensitive zone & Wild life forest & 10 K.M. area in subject No.1 of our

office & detail study of report in subject No.2 is requested .

2. In reference to subject no.3 of your letter, Hon’ble National Tribunal,
Pune has given decision in 0.A.No.78/202(WZ) with 1.A.No.123/2020(WZ)
dated 03/11/2022.In reference to letter dated 02/12/2022 from Collector,
Palghar following report is submitted as per online hearing by Hon”ble

National Green Tribunal, Pune

On 19/09/1985 Tanasa wildlife protected area has been given legal
sated of Wildlife. Under the decision of the National wildlife Board, New
Delhi dated 27/05/2205 , all development activities & other program within
10 K.M. surrounding area of every wildlife every wildlife requires
restrictions & it was directed to the Forest Department to proposed such
restriction within Eco Sensitive Zone .Accordingly the Committee formed
by Forest Department to inspect the habitation & movement of wildlife &
biological & forest life within the said Eco Sensitive Zone & submitted
proposal to the Central Government. The Ministry of Environment, Forests
and Climate Change ,ESZ inform that the Notification No.2566(A) dated 10

August,2017 by which Tanasa Forest area was declared Eco Sensitive Zone
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has expired & State Government was directed to issue fresh proposal in said

respect.

With the said reference the Chief Conservator of Forest Nagpur,
Maharashtra State by its outward No.Desk-
23(2)Forest/P.K.43/1V/3141/2021-22dated 04/03/2022& Chief Conservator
of Forest, Thane by Letter No. Desk-8/Forest/KV-514/2021-22 dated
11/03/2022 directed the Member Secretary @ Divisional Conservator of
Forest, Shahapur to submit fresh proposal with map for the Eco Sensitive

Zone of Tanasa Wildlife Sanctuary forest & surrounding area.

The Member Secretary @ Deputy Conservator of Forest ,Shahapur is
assisted by Jawhar Forest Division to the said fresh proposal with map for

Tanasa Forest & surrounding area ,the said work is under progress.

The Hon’ble Supreme Court, New Delhi has given Judgment in Writ
Petition No0.460/2004 dated 04/12/2006 wherein it is held that the area
surrounding the protected /Forest/National Park which is not declared as Eco
Sensitive Zone 10 K.M. radius shall be understood as Eco Sensitive area till
the proposed area is not finally declared as Eco Sensitive Zone. In other
words till the area surrounding Tanasé Forest is not finally declared as Eco
Sensitive area within radius of 1o K.M. shall be understood as Eco Sensitive

Zone.

By the order of the Hon”ble National Green Tribunal, New Delhi
dated 27 February,2019 till Tanasa Eco sensitive zone is not declared finally
till then area within 10 K.M.s of radius shall be understood as Eco Sensitive

Zone & Polluting Industries are prohibited within said area. In the Eco
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Sensitive Zone development activities are not protected. Only Commercial.
In the said proposal in view of as directed by Central Pollution Board, State
Pollution Board all Industries falling within Red Category are prohibited. on
Polluting Industries, Godown, Offices, construction for parking are

permitted.

4. 114 villages within Wada Taluka & 18 villages within Mokhada
Taluka are included within Tanasa wildlife sanctuary Eco Sensitive Zone
(The list if included villages is annexed) . 114 Villages within Wada Taluka
& 18 Villages within Mokhada Taluka listed in said annexure fall within 10
Kms. Of Tanasa wild life Sanctuary. In which the Villages of Harsole,
Wada, Desai, Parali as inquired in reference No.3 are included. As a result
Selling of crackers & storage are prohibited under Environment (Protection
Act, 1986, falling within Eco Sensitive zone. As the Tanasa Wildlife
Sanctuary is determine as Eco Sensitive Zone of said area & Forest are
completely prohibited for selling crackers & storage in view of the

Environment Protection Act, 1986 & Wild life protection Act,1972.

5. The said issue shall be considered in view of issues raised before
Hon’ble National Green Tribunal & accordingly report is submitted. The
said matter shall be decided at your level by considering provisions of the
Environment Protection Act,1986, Indian Forest Act, 1927 & wildlife
protection act,1972 & other related Acts, Rules & Sub rules.

(N.S.Diwakar)
Deputy Conservator Jawhar

jawhar Forest, Jawhar



